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The following Act of the Tamil Nadu Legislative Assembly received the 
assent of the Governor on the 10th May 1997 anil is  hereby published for 
gerieral information .- 

ACT No. 3 OF 1997. 

An Act to provide for the development of the Sidclha system ot medicine and 
, i  the registration of practitioners of Siddlia nledicine iu the Stcrte of Tamil Nadu 
.Ind for matters connected therewith and incidental thereto. 

Be it enacted by the Legislativt. Aiselnbly of the State of Tanlil Natiu in the 
Forty-eighth Year of the Republic of India as follows :- I 

4 

CHAPTER I. 

PRELl MINARY 

1. (1 ) This Act in.ly be called the Tanlil Nadu Siddha System of Mt:diciue Short title, extent 
( ~ ~ v e l ~ p i n e n t  and Registration 7f Prac'itioners) Act. 19-97. and corilmenoe- 

ment. 

(21 1 t extends to the whole ot the S ta+e of Tamil N; du. 

2. In tms A C ~ ,  unless the context otherwise requires,- Defirut~onn 

(1) ''cornmen~e,~~ent of intS Act", in relation to any provision of this Aot, 
aleans the date of the coming into force of that provision; 

(2) "Cuuncil" means the Tamil Nddu Siddha *Medical Couac~l established 
under section 4; 

(3) " Government" means the State Government : 
( A )  "hospital". "asylutn", "infirmrrry", "~!is:)ct~sary", "1yil:g-i:.-hospital" 

c ~ S a ~ ~ t o r i ~ i ~ l ' '  Incans an itwtitution where the n1ethoc.s of treatmat is carried 
oq in Sicidha me.'licine and w l  ich are approved by the Council ; 

( 5 )  #'inember" iileans a member of the Council :~ncl. ir~cludes the President ; 

( 6 )  " ~ n o ~ i e r ~ ~  nledicine" means ri~odcrn scictitilic riiecti~ine C O I I I I I I O ~ ~ Y  known 
as allopatIlic ,ua,,icine in all its branches and includes surgery anu obstetrics but 
does not inclutir: veterinary medicine and surgery ; 

( 7 )  ,,;k~b:;tidi~~r" aie'ins any ;-erso11 e-gn,e,'. in the :rc?cti:e of Sictdha 
tuedi~ine ; 

; 8) "President" means the President of the Coutlcil rominaterl under sub- 
trcriun (I) of section 6 ; 

r 9 j -'register'' means the register of practitioners maintained under s u b  
sb-Lion (1) of section 19 ; 

(10) "registered practitioner" nleans a practitio.!er whosc name is for the 
t,w berng eotereti in the register ; 

( 1 )  s t r a r  means the Registrar of the Council appointed undur sud- 
qectlon (1) of section 15 ; 



(12) "regplatio:~~" means the reg,u:cttions made by the Cou! i l  ul.(.er this 
Act ; 

(13) "rules" ineacs the rulcs mtlrle by the Government UII(. '~'I ti'is iict ; 

(13) "Sche ;ule" l;3ea1 s the ScheLuIe to this frct ; 

(15) "Sic dl.a lnedicrl ~nstitutio: " means a1 y college or i -  stitution r rovic il'g 
course.; o f  study or  t r~ , i  irg in Sir'4.h~ systenr of niedicil e for rdn;iss;o~. to tl-e 
examinations for degrees, diiplomas, titles or  certificates specifiec! in the Schedule ; 

(17) "U:>iversity" 1nca::s any Uriversity in Inc ia est::.blist-c ' b) 1,:~t arc! 
havillg n faculty of SiLtiT-a n~edicine. 

CHAPTER 11. 

ESTABLISHMENT OF SIDDHA MEDICAL I NSTlTU7 10 N. 

New Siddha 3. ( I )  No perso11 shall establish any Siddha inedical i~ stitution excel t wit11 the 
medical prior approval of the Coilncil and the Government : 
institution not 
t o  be established Provided that the approval of the Go~ernnier~t  u d  er this sub-sect1:on shall 
withotit be given only after the Council has given its approval. 
app~oval  of 
Council and (2) N0thin.g contained in sub-section (1) shall apply to the Sicidha medical 
Government. institution established by the Government. 

( 3 )  (a) Every 89plication for approval of the Council ucc4er sub-sectior? ( I )  
shall be made in such form, .with such 1:articulars ar (. in such n:nr:1 er as m;,y be 
prescribed in the regulations. 

(b) Every ?.pplication for approval of the Goverrment under sub-section 
(1) shall be made in such form, with such particulars a1;d in such manner as niay be 
prescribed. 

(4) Notwithstanling anyihi~g cor.taicec? r n sub-sect~on ( I ) ,  m y  Sic:dl-a 
medical institutior established before the date or cornmer,ceme~-t of this Act  and 
is in existence on the date of such commencement stall be deemer' to liave bee? 
approved by the Council and by the Governvent ~~nc?.er this section. 

CHAPTER 111. 

ESTABLIS HMENT OF COUNCIL 

Establishment 4 .  (1) The Government shall, by notification, establish for the State of Talllil 
of Council. Nadu a Council called thc Tamil Nadu Siddhir ~vteuir;~,i C o ~ r ~ i l .  

(3) The Council shall be a body corporale, sh.11 have perpetual succession 
and a common seal, shall have vower to acquire, hold and dispose of property (both 
movable and immovable) and to contract and shall sue and be sued by the said name. 

ConsUtutJon ot 5. (1)  The Council shall consist of the following members, narne1y:- 
Council. 

(a) the Secretary tc Government in-charge of Health and Family Welfare, 
ex-ojicio; 

(b) the Director of Indian Medicilie and Homoeopathy, ex-ojicio; 

(c) the Heads of the Government Siddha Medial Colleges, tx-offic :ej 



( d )  the Head of the Central liesearch Tnstitute (Siddlia), Ghsnnai, hx-ofJicio; 

(f) two members elected from among themselves by the regislered practi- 
tioners who possess any of the quslifications specified in Part I1 of the Schedule ; 

Cg) four members elected from among themselves by the registered rac- 
ritioners who~possesr any of the qualifications specified in Part 111 of tho ~chelule  : 

(h) six members elected from among themselves by the registered prac- 
titioners who possess the qualification specified in Part IV of the Schedule ; 

t i )  one member elected from among themselves by the registered practi- 
tioners wl~o possess the qualification specified in Part V of the Schedule ; 

(j) one member elected from among themselves by the teaching staff 
of the Siddha Medical Institution who are registered practitioners ; 

(k) three members nomint.ted by the Government frcm cmong the regis- 
tered ; and 

6. ( I )  There slralI be a President for tne Council who shall be nomimted President 
by tile Government from among the members of the Council. 

(2) The President s!lall ho'd office so long as he continues to be a member 
of the Council. 

(3) 'The prc ,ident shall erercise sucli powers and perform such duties as 
may pe 

Provided that the first Cou1,cil constituted under this section shall cease to 
function :IS st30n as a Council is constituted in accordc?.nce with the provisions of 
this ~ c t  :~nd  t l ~ c  rules. 

(1) is riot ordinarily a resident in the State of Tamil Nadu I 
. -  4 I 

(2) is ,lot registered practitioner, exaept in the case falling under clause (I) 
of sub-sectic.ll ( 1 '  of c,ection 5 - 
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(4) is of unsoulld mind and stands sc dwlarecl by a competent ,court : t .  
(5) has been sentenced by a criminal court to impriso~ment for any 

involving moral turpitude ; 

(6) is a paid employee of the ~ o u n c i l  ; or 

(7) has not co~2leted twenty-five years of age. 

Cessation 9. A member shall be deemed td have vacated his office,- 
of membership. 

(1) on sending his resignation in writing to the President; 

(2) on hisabsence, without excuse sufficient in theopirlion of the Council, 
from three consecutive meetings of the Ccuncil ; 

(3) on his ceasing to ordinarily reside in the State cf Tamil Nadv for 
twelve consecutive months; 

(4) on removal of his name from the rt.gister; 

(5) on his applying to be adjudicated, or on his being adjudicated, as 
en insolvent; 

(6) on his being declared to be of unsound mind by a competent court ; 

(7) on the expi1 y of the tern1 cf n6-e  mentioned in sub-section (2) of 
section 5; 

(8) on his beinf, sentenced by a criminz.1 tout to imprisonnient f ~ r  an) 
effence invclving n oral turpitude; or 

(9) on his becoming a paid employee of the Council. 

Removal 01' 10. (1) The Government may, by order in writing , remove any member 
member. if  , intheopinionof the Government, such member isguilty of gross misconduct in any 

respect, professioni).l o r  otherwise, whlch renders l ~ i m  unfit to be a member. 

(2) No member shall be removed under SU~J-s~ction (1) witbout being 
an opportunity of ~ a k i n g  his representation. f~ copy of the older removina 

I 
1-im shall bc comlnunicated t o  him. &;&. 

Fi ,ling up 01 1 1. ( I )  Any cas~rnl bacancv in the ofiice of an clectee or a nomin:'ted member 
carual shall be filled up by elecicn or nomination, as the case may be. in acccrdance 
vawudg. with the provisions of stction 5 : 

Provi(!(.(I that co casu3l vacancy in If e cffice of rn  elected n : ? ~ b s r  
occurln:: within \ix 11 c n , h s  before the date ofthzexpiq of the tern1 cf oflice cf  
the member shall be filled cxccpt with the previcus j?.nciinn of tile Government : 

Provided further that any casual vacancy in the cffice of a nominated 
member occuring within six months before the date oi the expiry of ths cfflce cf the 
member m%y, if the Government deem fit, be kept unfilled. 

(2) A member Elling a casual vacancy sh?.ll !lolc! c Eice so long as the member 
in whose place he is elected c;r llcnlinated would hme been entitled to hola cffice 
if the vacancy had not occurred. 

aa 
excCc~+w 12. (1) 11,~re shall be an Executive Committee of the Council consistiag of- - 
tih- 

(a) the President, ewofficio ; and 

(b) four members elected from among themselves by the nicmbers of the 
ouncil at the first meeting of the Council, in the manner prescribed. 
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(3) Any casuaI vacanc) in the office of a member of the Executive Committee 
shall be filled up by the Council by electing a member of the Council and the member 
so clected in the casual vacancy shall hold office for the residue of the term for which 
the person in whose place he is elected would have been a memher of the Executive 
Committee. 

(4) The C o ~ ~ i c i l  rr.:,;, ;? accordance with the niles and with the previous 
sanction of the Government, delegate any of its powers or functions to the Executive 
Committee. 

13. (1) The Collncil may,- Pow118 of' 
Coma. 

(a) establish Siddha medical institution with the approval of the Govern- 
ment ; 

(b) give approval to establish Siddha medical institution and to withdraw 
such approval with the previous approval of the Government ; 

(c) grant aid to Siddha medical institution , 

(d )  direct the govern~ng body or the authority in-charge of any Siddha 
medical institution, the establishment of which has been approved by the Council, 
to furnish within such period as may be specSed in such direction, such reports, 
returns or other information as the Counci! may require to judge the effiaency of 
such institution ; 

(e) inspect Siddha medical institution and also hospitals, dispensaries, 
asylum, infirmary, lying-in--hospital and sanatorium ; 

(j) recommend to Goveri~ment the opening of new hospitals and dispen- 
saries ; 

(g) prescribe and publish text books for tbe courses provided by the Siddha 
medical institution 1 

(h) evolve norms for standardisation of Sidtlha medicine ; 

(i) make regulations for the manufacture and sale of Siddha medicine ; 

(J? unearth various Siddha medicine and formulations kept secret by hem- 
ditary practitioners and uopu1ar)se them ; 

(k) fo~m~date the aims and patterns of research on scientific lines in Siddha 
medicin: f i  

(1) undertake any research or research oriented programme; 

(NL) propagate th: research activities and their results in Siddha medicine 
both at national and international levels ; 

(n) procure rare and esoeteric cudgeon leaf literature, old manuscripts 
and rare printed books in Siddha medicine and undertake their publications and 
documentation ; 

(0) make regulations for the conduct of its meetings ; 

(q) receive pant :, donations, gifts and endowments ; 

(r) incur such expenditure, adopt such measures and do such.acts as may 
be necessary for the furtherance of the powers and functions mentioned m this 
section i 
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(s) presaibe by regulations the standards of )rofc:ssional conduct and 
etiquttes and code of ethics to be observed by a registeretl practitioner ; and  

( t )  promote activities aitd research in the develcpment of medicinal herbs 
and minerals. 

(2) The Council shall perform such other functiolls as the Goveru~llent may 
direct for carrying out the purposes of this Act. 

1 Metfin@ of 14. (1) The Council and the Executive Committee shall mi et at such ti~ne and 
Cowd and place, and every meeting of the Council or the Executive Ccmmittee shall be sun~rnoned 
Executive by such persd n and in such manner as nlay be presaibed b:r regulations : 

Provided that until such regulations are made, it shaJ be la1 iiul fur the President 
- ,  to sunirnon a meeting of the Council or the Executive ('omnuttee at strch tune and 

place as he may deem expelienl by letter addressed to tach member of the Council 
or of the Executive Committee. 

(2) All questions at mccting of the Cotulcil or the Exic~iti\c Committee 
shall be decided by a majority of the members present and voting alltl rn thc casc of 

ntl exercise a equality of votes, the Pres:del\t or the member presiding shall have ' i  
second or casting vote : 

Provided that in the case of equality of votes at an election. t h c  cl~oicu \ , I ~ ; t l l  [se 
)y casting lots. 

(3) The members of the Council and the membei s of the Executive C o ~ n m l t t ~ ~  
I shall be paid such daily and tiavelling allowances as ]?lay be prescribed. 

I 
P 
Officer6 and 15. (1) (a) The Council shall appoint a Registrar who shall be,- 
other servants of Council. ,gi 

(i) the Secretary to the Council ; 
i. 2 (ji) the Treasurer to the Council unless the Council appoints another perscn 

as Treasurer; and 

(iii) the Secretary to the Executive Comnlittce ; 

(b) The Council may, ct any time. remcLe  he Registrar iiom ofr,ce by 
resolution passed at a specla1 meeting convened for iht: purpose a1.d by a nlajority 
of not less than two-thirds of the members present and voting r 

Drovided t h ; ~ ~  before taking any action under this clause to remove the Registrar, 
he shall be given an opportunity of making hi:; representa 1 n. 

(c) The appointment of Registrar under clause (cr)  or his removal from 
osce under clause (t)) shall be subject to the approval L)f the Government and shall 
not take effect until such approval has been given. 

) \\l-,ec Any tcmyorary vacancy Occur< in the office of the Registrar or 
if tile Registrar is, 1.1)- rebsm of absence, illness o r  for ar,! ctl-itr rcason, unable to 
exercise the powers and perform the duties of his office, his FOM.erS and duties sliall 
be exercised and performed by such person and in such manner and for such period, 
not exceeding three months, as the President may direct. 

(3) The Council may also appoint such c)tl:er oficers and servants as it, m;iy 
deem nccesjary fox the performance of its func:ion under this Act. 

(4) The remuneration and other conditions of ser Ire of the Registrar and 
otlicr officers and servants of the Council shall be s ~ ~ c l ~  as may be sy,ecrfIcd b 
regulations. 

(5)  All ofEcers andservants of the Council including the Registrar appoict- 
ed under this section shall be deemed to be p ~ b l i c  servants wlt111n the meaning of 

L !  section 21 of the Indian Pznal Code. 
.& 

- -_ -- - - .-- 



16. If at any time it appears to the-Government taat the Council has neglect- Control by 
ed to exercise or has as exceedcd or abused any pourer confxred upon it by or under Government. 
this Act or has neglected to perform any duty imroscc' upon i t  by or under this Act, 
they may notifj the particulars of such neglect, excess or abuse to the Council and 
issue such directions as may he necessary to rectify such neglect, excess or abuse, 
within such time as nlay be specified in this b~hi.lf. If the Council fails to rectify 
such neglect, excess or abuse v ithin the time specified, the Government may, for the 
parpose of rectifying such ne:lect, excess or abuse, cause any of the powers and 
duties of the Council to be e: ercised and pcrfo!-riled by s l~ch person or authority 
for such period as thc Gover~~ment may deem fit. 

17. (1) Notwithstanding anything contained ir, section 16, the Government Inquiry by 
may appoint a Special ofiicer, who is, or has been, or is qualified to be appointed Special 
as a District Judge, to inquirt any neglect, excess or abuse referred to in o,-tion OfF- -s 
16 and refer to hlrn t - e  partic~lars of such neglect, excess or a". -- for inquiry. 
The Special Officer shall collfuct the inquiry in a summary manner and report 
to the GoveYi~~ncnt as to t l~e  truth of the particulars referred to him and in 1 
case of any such neglect, excess or abuse being found by the Special Officer to 
have been established, the Sp.:cial Officer shall recomxaend the remedial measures 
which are in his opinion necessary. 

(2) The Government may direct the Council to carry out the remedial 
measures recommended by the Special Officer within such time as may be specified 
in the direction. If the Council fails to comply with any such direction, the Govern- 
lnent may pasc such orders or take such action as they deem necessary to give effect 
to the recommendation of t Ie Special Officer. 

CHAPTER IV. t 

REGIST RATION OF PRACTITIONERS. 

18. (1)  Subject to the ~ t h e r  provisions of this Act ,- Registration 
of Practi- 

(a) every person who possesses any of the qualifications1 specified in tioners. 
tile Sci~edule ; or 

(b) every person who does not possess any of the qualifications speci- 
fied in the Sc:iedule but possesses ally of the qualificdtions recognised by the 
Coui~cil, shall be entitled to have his name entered in the register maintained ur-der 
sub-section !I) d sectinl- 19. 

(2) Evcry app1icatio:l for registration under this Act sl.all be sent to the 
Registrar together :vital such ree iiot exceedicg two hundred w.d fifty rupees as 
may be pres-rlbed i I t .e rul.:~ a ~d wit;. such proof of qt~alification for registration 
as may be prescri1)eci by t' e Council by regulations. 

(3) Notwithstandin,; anything contained in sub-section (I), the Council 
may refuse to register any p c r s o ~  wl-o has bee I convicted of any offence wh~ch, 
in the opinion of t xe Cou.lci1, implies adefect of character disentitling him to be 
registered or who, after an i cquiry at  which opportunity has been given to him to 
be heard in per0on or by plelcler, has bee:] helc' by the Council to have been guilty 
of infamous conduct In an), professional respect. 

(4) Every registration und er sub-section (1 ) shall be inforce for a period 
five years and may, subjsct to the provisions of sub-section (5 ) ,  be renewed for 

a period of five years at a time. 

(5) Every applicztion for renewal of registration under subsection (4) 
shall be made within such time and-with such fee, not exceeding twenty five rupees, 
as may be prescribed and I he provislons.of this Act shall, as far as may be, apply 
i n  relation to the renewal of a registration as they apply in relation to registration. - . 
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19. ( I )  There ~ ' ~ a l l  he maintained a register i n  separate Ports for ex' of t!,e 
following Classes of nract:tioi:ers, namely :- 

(;) nra-titioqers w'?o possess any of the qualifications specifi-c' ;,- Part T 
of t+e Scq:edule arid register&' under this Act ; 

(ii) practitiotlers who possess any of the cp~alifications s:>e:ified in  
Part TI of t'le Ss'ledule a xd re~isterer' u d e r  tbis Act ; 

(iii) practitioners w'lo possess any of the qualifi-atior~s 5pecified i ;  Part III  
oftheScl~eduleand registere6 u1-<1er titis Act ; 

(iv) practitioners who iwssess the qa,lific.rtio:i s!?c;ific l in P,wt 1 b. of 
the Schedule and registered under this Act ; 

(v) nractitio:?ers who ??assess t'ie qulliFi:3tio I s*':.iTt: 1 i T  Part '1' .)' the 
Schcclule a i ~ d  registered under t ~ ~ i s  Act ; and 

(vi) practitioners who possess any of the qudlifixltions spcified i n  Part VI 
nf t.ht: Scherlule and registered uncler this Act. 

(2 The register rnaiztaine.1 u.xdet. su3-section (I  shall be in suc!~ orcl and 
shall contain such particulars as may be prescribe3. 

(3) The Recistrar shall keep and maintain the register referred to In sm- 
section (1) i I accor ;a:lcc with tl,e ;>ro:.isio:,s of this Act *i I i t';e rules ; ~ - : * l  tl-e wder 
of the Cou:xcil a?fl to revise thc re;ister from time to ti>n': a:lii lwhlish it i I sucli 
manner as may he prescribed. 

(4) Thc register maintni. ed ut;Ca gub-sectio: (I  I sl-all he deelneli to be 2 

puhlic document witiiin the mcani'lg of the Indian EviJen8:e Act, 157?. 

20. (1)  A n v  registered pwctitiorler may appli l o  tile kepistmr ihl suill l:id~jr.er 

and with such fee, not exceediryi o1.e hundred rupees. ;k, niay i>e prescribed, for 
registration uncler a rew name or in resn'Tt of any a.iditiona1 qualili:atio.~ 0'3tii::e 1 
subsequent to the registration umer this Act. 

( 2 )  Every application ittc'er sub-sec+ion (1) si,;'il be cc>.~siIJdreti i 1 sul:,i 
manner as n~ay be prescribed aqd the entry made iu the register in respect of the 
applicant spa11 be arnen~ied or, ar tFe case may he, mr7ce:le~i and new entry made 
in the appropriate Part of tl-e regist%. 

21. (1) Every p:rso.l whose a?me hss b:sn e ~ t a - \ :  i i > l  the . egi.ier sliall be issrred 
..,certificate of regisfr,ltion in such form as may be preserrbed. 

(2) Where it is shown to the satisfaction of tho regi trar thst the certificste of 
re gist ratio*^ issued 11 -der cub-~?c-ic n (I.) has bee11 list de<tr;yed or Mutilated, 
Ibe Registrar may, on ?aymect of sncafee, not cxc:-.ding Gft )  ru;.ees, as may be 
prescrbed, is szr;. a c'uplicate certificate thereof. 

22. (1) T1ie Council may. if it is satisfie ' t ' lnt nlty ctitry in tLie re~ister has 
heen m'idlde frciudule tly or iilcorr~ctly, after $4 : y  ~otice to the person concerned 
nnrl after hearing I-is o!!jectiors, if any, or<;er tl r.t such er,try in t l~c  register be 
cancelled or arcentlec!, as tt e case may be. 

(2) (a) The Cou.?c;l Play, after ~ i v i n ~  tlie re?icterc 1 rractitiorer an oppor- 
tunity of makir?: t is rcnresertatio:~, direct the removal, altoyetl-er or for a specified 
period, fro:n the rxister, of tPe name of the registere3 ~~actitioner if- 

(i) he has hem rgxu'icted OF ariy offetce which imrlies i? the opinion 
of the Cour.ci1 a defect of cl-eracter ; or 

(ii) hc hiis 5:c i ilel l by the Couxcil tp '?a\v ha.: L !;triity of infamolls 
conduct in ally professior:al respect ; or 
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(b) The Council may, subject to the rules, direct that any name so 
removed shall be restored on application from the person concerned. 

(3) (a) The Cou:cil may, su5ject to the rules, llirect the' eleletio I fro:n the 
reg~ster of the namc of asly re:istered practitio~er if- 

(i) the redistere i practitior.er is dead : ' 

Provi led that t 'le i I for .nntio r rzgar i i ~g t11s (teat4 is furnishcl by such 
officer, in such foim, and i.1 sucn mcl?ner, as may be prescribe4 : 

(ii) tne registered practitioner has made sn application for the deletion 
of his name from the register. 

(b) Any practitioner whose name has been deleted from the regrster under 
clause (a) (ii) may apply for fresh registration under sub-section (1) of section 18. 

(4) Whtaever the name of any registered practitioner is directed to be 
semved or deleted from the register by the Council, it may publish or cause to be 
publisbd the fact'of such removal or deletion in such manner as it dems fit. 

23. (1) Any person aggrieved by i h  o+er of the ~&ci l  undrr;sub-scction (3) Appr* 
of section 18 or under section 22 may &pfkd to the Oovemment. 

(2) Every appeal under sub-section (1) shall be preferred within three 1 
months from the date of the receipt of the order appealed against 1 

Provided that thr: Government may allow furlher time not exceeding three 
aaontbs for preferring any appeal, if they are satisfied that the appellant had 
cdlicisat cause for not preferring the appepl in time. 

(4) The order of the Oovernment i n  'such appeal shall be final. 

24. (1) Any inquiry under sub-section (3) of section 18 may be held by the Procedure for 
Council or by a Committee consisting of three members of the Council elected inqaries. 
tiom among its members for the purpose. The Council or the Committee, as 
the case may be, may, at its discretion, hold such inquiry in-oamera. When the 
inquiry is held by a Committee, it shall make a report to the Council which shall 
pass orders under subsection (3) of section 18. 

(2) For the purpose of any inquiry under section 18, the Council or the 
Committee referred to in sub-section (1) shall be deecled to be a court within the 
meaning of the Indian Evidence Act, 1872 and shall exercise al l  the powers of a 
Commissioner appointed under the Public Servants (Inquiries) Act, 1850 and such 

A& inquiries shall be conducted, its far as may be, in accordance with the provisions of 
of 18% section 5 and sections 8 to $0 of  he Public Servants-(Inquiries) Act, 1850. 

I 

teted under secti m 184 
&k group) IV-2 EX. ( 269)- 3 . . 

I 
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CHAPTER V. 

PENALTIES. 

26. (1) Notwithstandin;: anything contained in any law for the time being in Prohibition ot 
ractice in i force,- 
iddba M d l i  (a) no person other than a person registered under section 18 shall prac- 

cim by person tice Siddha medicine; 
not registered. 

Explanation.-For t'le purpose of this clause- 

(i) (A) a person who holds himself out as being able to, or who by any 
advertisement, demonstration, exhibition or teaching offers or undertakes, by any 
means or method whatsoever, to diagnoise, treat or operate according to Siddha 
medicine, or to give Siddha medicine for any ailment, disease, injury, pain, deformity 
or ph sical condition or prescribes Siddha medicine or other remedy according 
to Si dY dha system of medicine shall be deemed to practise Siddha medicine; 

(B) "advertisement" includes any word, letter, notice, circular, picture, 
illustration, model, sign playboard end board or other document any 
announcement made orally or by any means of producing or transmitting light, 
sound, smoke or other audible or visible representation; 

(ii) a person who- 

(A) mechanically fits or sells lenses, artificial eyes, limbs or other 
apparatus or appliances; or 

(B) is engaged in the mechanical examination of eyes for the purpose df 
constructing or adjusting spectacles, eye-glasses or lenses; or 

(0 practices physiotheraphy or clectrotheraphy lor chiropody or naturo- 
pathy or hydropathy or Yogic healing; or 

(D) does domestic administration of famiiy remedies; or 

(E) being registered under the Dentists Act, I948 limits his practice to Central Act 
the act of dentistry; or 

(F) being a nurse, midwifs, hea;i;; ;.i:itnr, auxiliary nursemidwife regjs- Tamil Nad 
tered under the Tamil Nadu Nurses and Midwives Act, 1926, )r a dhai attending Act 111 of 
to labour cases, 

shall not be deemed to practice Siddha medicine. 

(b) no person other than a registered practitioner, unless authorised by the 
Government in this behalf, shall be entitled to- 

(i) sign or authenticate a birth or a death Certificate or a medical or a 
physical fitness certificate or any other certificate required by any law to be signed 
or authenticated by a duly qualified medical practitioner; 

(ii) give evidence at acy inquest or In any court of law as an expert 
under section 45 of the Indian Evidence Act, 1872 on any matter relating to medicine Central 
surgery or midwifery; 

(c) except with the special sanction of the Government, no person other 
than a registered practitioner shall hold any appointment as physician, surgeon 
or any other office (by whatever designation called) in any hospital, asylum, infirmary, 
dispensary, lying-in-hospital, sanatorium or other similar institution dealing wj+h 
Siddha medicine or with Siddha and mcdern medicines. 

(2) Whoever CObtraVenes the provisions of sub-sectton (I) shall be punisha- 
ble with imprisonment for a term which may extend to one --- --- with fine whicb 
wav extend to one thousand rupees or with both. 

I 



(a) a University; or 

(b) an institution established by tha Council; or 

(c) an authority empowered or recognised as competent, by the Govern- 
ment, to confer, grant or issue any degree, diploma, licence, certificate, or any other 
like award entitling the holder thereof to practice Siddha medicine, 

shall confer, grant or issue or hold himself as entitled to confer, grant or issue 
any degree, diploma, licence, certificate or any other like award which is identical 
with, or is a coloprable imitation of, any degree, diploma, licence, certificate or I I 

award conferred, granted or issued by a University, an institution or an authority 
referred to in clauses (a), (b) or (I:) and purports to entitle the; holder thereof to i 
prr ctiae Siddha medicine. 1 

I ' 

(2) Whoever contravenes the provisions of sub-section (I) shall be I I 

puilis hable- ' 

(i) for ti,e first offe ~ce, with fine w1lic:l may extend to one tho~sand 
I ' 

tuoees; and ii, 
(11) for t,ie s x o : ~ ~ i  or any s?lbseque.lt offence, witl. imprisonment for a term 

which ,ilaj exte?c! to six months or with fine which may extend to two thousand I 
rupees or wit11 both. !: 

I / '  

28. (1) No persosl shall acid to h ~ s  name any title, description, letter Prohibition 
or abbreviation w~~icil iiuplies I-t :.e :l;!ds a degree, d~ploma, licence or certi- against 
ficate or any other like award as his qualification to practice Siddlla medicine addition 

)ther like award ; and 

(b) sucl~ degree, diplo.na, licence or certificate or any ot!ler like 

(i) is recognised by any law for the time being in force in 
India or i n  any part thereof; or 

(ii) ilas beel-! coderred, granted or issued under sub-section (1) of 
section 17. 

(i) for the first offence, with fine which may extend to five hundred 

(ii) for the second or any subseq~ent offence with, imprisonment for a 
term which may extend to sixmonths or with fine which may extend to one 
thousand rupees, oi with both. 

(i) for the first offence, with fine which may extend to three hundred ruptesl 

(ii) for the second or any subsequent offence, with imprisonment for a term. 
which may extend to six months or with fine which may extend to one thousrrnd 
rupees, or with both. 

(A Group) N-2 Ex. (269)-38 



CHAPTER VI. 

MISCELLANEOUS. 

Judbdidign 30. (I) No court shall take cognizance of any offence punisl-.able under this 
of d&d Act except on cornplrrint in writir,g made by the Rzgistrar or any of6cer 

court8. authorisad by him in this behalf. , 

(2) No court inferior to that of a Metropolitan Magistrate or a Judicial 
Magistrate of the first,class shall try any offence punishable urder this Act. 

Bar of juris.- 31. No order passed ,decision or action taken or direction issued under this 
diction of clvl l Act or tile rules or regulations by the Council or by any cornmitibee, officer or servant 

courts. thereof or by the Goveriunellt or by any officer subordinate to t f-em sl-all be liable 
to be called in question in any civil court. 

Offen- by 32. (1) Where an offence agalnst any of the provisror s of tt is Act or any 
companies. rule made thereunder has been committed by a company, :very person who, at 

ihe time the offence was committed, was in-charge of and was responsible to, I he 
company lor the conduct of rhe business 01 the company as well as the company 
shall be deemed to be guilty of the offe~~ce and shall beliabIe to be proceed ed against 
and nunis:-,ed accordingly : 

Provided that nothing contained in this sub-scxtion :;Itall render any such 
person liable to any punshment, if he proves that the offeilce was cornmi- 
tad without this know edge or that he had exel-cised all due dcligence to 
prevent the commission of such offence. 

(2) Nothwithstandirlg anythii~g cor,tained in sub-sectior? (I), where 
any such offelice has beex committed by a compariy and it is rroved that the 
offence tns been com~nitted with the c0rser.t or corinivar.ce of, or is attribu- 
table to any neglect on the part of, any director, mar ager, secretary or other officer 
of the company, suci, cirector, mar,nLer, secretary or other officer shall also be 
deemed to be guilty of that offence and shall be liabk to be proceeded against and 
punished accordingly. 

Explanation. - -For &he purposes of this section- 

(a) "cornpatty "means any body corporate, and includes1a firm, socidy 
or other association of individuals; and 

(b) "clirector" in relation to- 

(i) a firm, meails a partner in :the firrl, 

(ii) a society or other association of indiyilluals, means tho persons 
who is entrusted under thc rules of the society or other association, 
with the management of theaffairs of the society or other association, as the case 
may he. 

Acts of 
Council, com- 
mittee, etc. 

33. No act of the Council or any committee thereof or of any person 
acting as President or asmember of the Council or of the Committee shall 
be d~ \ to be invalid merely on the ground of- 

vacal~cy or deftst in the constitutioi~ of the Council or of :the Corn- 

.esident or any member of the .Soulcil or Coasittze cot baiag 
continue in office by reason of' any disqualit icatio? or any defect 

' . ~;!:~-:ic,cl or nomination. k i  t .e c&se may be; or 

t or ilregulari~v in bwh act not a f t s m i g  t rs z&. cf cLi 



34. The Government may, if they are satisfied on the report of the Couucil or -fn= 
aheryisc that the course of' study and examination prescribad by any Univasity tbsmd, 
or an institution or authority referred to in sub-section (1) of d o n  
27 confeming, granting or issuing anydegree, diploma, licence, certifiw or any 

other like award - hechadak 
i 

(1) included in the Schedule are n,t such as to secure the p o d o n  by 
pmozu obtaining such degree, diploma, licence, ccrtitica~e OF any other UC award 
of the requisite knowledge and skill for the efl5cient practise of Slddba medicbe, or 

(2) not included in the Schedule are such as to secure the possession by the 
p-ns sfhesaid of such knowledge and skill 

by notification direct that such degree, diploma, licence, certificate or aqv 
other like award- 

(a) in a case falling under clause (I), be removed from the Schedule, or 
(b) in a case falling under clause (2), be included in the Schedule, 

35. (1) The Government may, by notification, make rules to carry out the Powa to 
purposes of tnis Act. mthm~tw 

(2) In particular and without prejudice to the generality of the foregoing 
power, such rules may provide for- 

(a) the form in whi c I, t~le  particulars with which and the manner in which, 
an application for tile appro ;a1 of the Government for establishment of a Siddha 
medical instjtution sf-.all be ma8e ; 

(b) the powers and duties of the President ; 
(c) the election and nomination of members inchrdi~lg the President of tke 

Council ; 
(d) the manner i n  which the members of the Executive Committee shall be 

elected ; 

(eJ t'.e delegation or poners or f~1r.ctiol.s of t1.e Cour.cjl to t; e Executive 
Committet ; 

(f) the daily and tl-avelling allowances payable to t1.e .:embers of the 
Counci and the Executive Committee ; 

,! (g) the fees for registration under this Act ; 
(11) the time within w;iic:l an applicatioil for renewal of registration shall 

be blade and the fees therefor ; 
(i) the form of the rogister to be maintained cnder sub-section (1) of section 

and the particulars to be contained t?.erein and the manner in which the 
register ~1 :dl be publisl.ed ; 

(j) the fees for registration under a new name or in respect of any additional 
qualification oktaiile~l subseq ueilt to the registration u d  er this Act aid tk.e manner 
in which an applicatiorl for registration si-all be considered , 

(k) tbe form In whlch a certificate of registration shall be issued and the 
fees for the issue of duplicate certificate of registration ; 

(1) all matters expressly required or allowed by this Act to be prescribed. 
(3) (a) All rules made un.?er this Act shall, unless they are expres+e< to come 

into force ona particular (lay, come into force on the day on whlch they 
are Fubl;~hed. 

(b) All notificatioas issued under this Act shall, unless they are expressed 
to come iqtoforce on a parlicular day, coxne into force on the day on which they 
are publi SF ec' . 

(4) Every rule made under this Act and every ~lotification issued under section 
34 shall, as soon as possible after it is made or issud, beplacec' on tke table of the- 
Le@slative Assembly and ~ f ,  before the expiry of the session in which it is so placed 
or the next session, the Assembly makes any modification i n  any such rule or noti- 
fication or, the Assernbly!lec~< es tl.at the rule or ilotification sFoukt not be made 
or issued, the rule or nottficat~on spa11 tl ereafter kave effect only in such mdified 
form or be of no eeect, as tke casq may be, so, however, tkat any such moeification 
or annulment shall be wlt! lo ~t pre~udice to the validity of anythir g nreviously done 
under that rule c r notification. 
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usr Zai.iMke, 36. (1) The Council may, with previous sanction of the Governinent, by notifa- 
~~,I#bns. cation, make regulations, not inconsistant with the provisions of this Act and t::e 

.+-.T3.J . . . . rules, for enabling it to perform its functions under this Act. 

, .  (2) I11 particular auld without prejudice to the generality of the forego:i& 
. . : . I t . .L- .  . power, such regulations may provide for- 

, . . . 
(a) the form in which, tile particulars with which a ~ d  the mallrler in whicil. 

an application for the approval of the Coilncil for establishment of a Siddha 
Medical Institutton shall be rr ade; 

(b) the manufacture and sale of Siddha medicine; 
(c) the convening of the meetings of the Council and the Executive Committc~ 

and the conduct of business at such meetings; 
(d) the standards of pvofessional conduct and etiquettes;and tne code of 

ethics to be observed by a practitioner; 
(e) the remuneration and other conditions of service of the ~ k ~ i s t r a r  and 

other officers and servants of t!~e Council; 
(f) the proof of qualiflcation to be sent along with the application for 

registration under this Act ; 
(g) any other matter for whlch provision is to be or may be made in regula- I 

tions. 

37. Notwithstanding anything contained in this Savings Act, any person who avinga has registered his name under the rules for the registration of practitioners of 
Indian Medicine issued with G.O.Ms. No. IS68, Health, Indian Medicine, Homoe. 
pathy and Family Welfare Department, dated the 31st October 1990 and prac- 
tising Siddha medicine immediately before the commencement of this ,Act shall 
be entitled to continue such practice for a period of six months, if he has made an 
application for registration under this Act within the said period, ard until the dis- 
posal of the application by the Council. 

.ouncil may 38. The CouilciI may reserve for thedecision of the Government any proposal 
WcNe in any matter w;lich in  its opinion is of such importa~lce as to be reserved for suc.1 
ropoaal fo, decision and no action shall be taken by the Council in respect of such proposal until 
;o-ont it i s  decided by the Government, 
dacfdon. 

3iradfone bq a ?9. ?:.: govern me^^^ may, from time to time, issue such directions, not i;;- 
hvcrrlm~t. consistent wlth the provisions of this Act, as they may ccrnsider necessary in regard 

to the exercise and performance of tlie powers and functio~ls of the Council in matters 
involving substantial public interest and in like manner may vary or annul any 
such direction. The Cou:~cil s:i.all duly comply with awl give 1tn1nec1iate effect to 
the directions so issued. 

I ? r o t d o n  of 40. No suit, prosecution or otker legal proceeding sllall lie against the Govern- 
action lo ment or any authority or officer of tl:e Government, or t!;e Councj! or anyconlmittee 
good faitb. thereof or any officer or servant of the Coilncil, for anyt!iing which is, in good faith, 

doneor intendd to be dor?e in pursuance of thisAct or any rule or order or regulatior, 
made under this Act. 

Del egstion 4 1. (1) Tllc Govarnnlent may, by notifiaation, dolegate to any authority or 
of powara omcar the pcrwers conferr6d on thern by or ander this Aot. 

(2) The oxaroise or any power cielegated undur sub-section (1) shall bc 
subject to suah rsstrjotions and conditions as may be speaified in  the not~fication 
and subjeot to oontrol and revision by the Government. 

PowmtO . 42. (1) If any difflcul'y arises in giving effaot to the provisions of this Act, 
s0m0~6 the Government may, as oao~sion reqt.ires, by order, not inconsistent with the 
&fficulties. provis~ons of this Aat, do anything which appear to tham to be necessary or expe- 

dient ?or the purpose of removing the diflloulty : 

Provided that, no older under this sub-section shall be made after the expiry 
of two years from tnc date of aommenoemant of this Act. 

(2) Every order m ~ d e  nnder this section sh?jl, as soot1 as possihle after it 
is made, ba placed on the Ta'ble of the Legislative Assembly. 
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THE SCHEDULE 

QUALIFICATIONS IN  SIDDHA MEDICINE j - . .:MI ' ~ @ j  

(See sections 2(14) and 54). - I  

Name of the University, Board or Reoog~imd Mcdioal Qualification. 
Medical institution. A bbre$~d#rp ' 

~egistrhtf . 
(3 1 (4) 

PART 1 
. 2.ru4:JU 1 ' 

1 Boiird of Examiners i II I ndi.m/l ndi- T inontiate in fndias/Indigaooun /l ofapnticd :':'J 
genousll ntegrared Med~oine, Medioinc. 
Tam11 Nadu. 

Highm Proficiency in Indian/Indigenous/ x.p .1 .~ .  i6b'!3 . I  , 
integrated Medicine. 

PART 11 
2 Govarnmclnt College of 1 ndiaallndi- Graduate of the Collaga of Indian/Indigenous/ 0.a.w ganous/lnlagratedMediaine,Chernai. IntcgratadMcdioina. 

PART IT1 

3 (a) University of Chennai Baahelor of Indian Mediaine (Siddha) B.I.M. 
(b) Madurai-Kamaraj University, Baohelor of Indian Medicine (Siddha) B.X.M. 

Doator of Medicine (Siddha). M.D. (8iddba) I I 

Baabelor of Jiddba Mediaine and Surgery B.SM.& & 

(c) Tamil Nadu Dr. M.O.R. Medioal Bachalor of Jiddba Mediaine and Surgsly B.S.M. & S 
University, Obennai. 

PART 1V 

4 Central Board of Indigenous Madicino, Cartifloate granted to traditionally trained or R.S.M.P. 
Ubmai or Tamil Nadu Eloard ot hereditary praotitioners of 1 ndian Madioine B.S.M.P. 
l ndian Medicine. and Enlisted Siddha Medial Praotitioner~. 

PART V 

S Board of Eaaminhs in Indigenous village Vaidya ~lartifiadteg 
?#ediaIna, Tamil Nadu. 



LI 

1% I 'I'A.MIL NADU GOVERNMENT GAZETTE EXTRAORDINARY 
.- .. ---- _I - 

PART VI 

( ~ ~ ~ 1 ) o n s p a n t e d  by Madiual ~nstitutioos in oountries with rvhioh there is a Sohema of raciproaity.) 

U) (2) (3) 

6 O o W a ~ t  College ot lndigeoous Diploma in lndigenoua Mediaine and Surgery D.I.M.S. 
nWbim, Cotombo, Sri-Lanka. (Siddha). 

Diploma in Ayurvedic Medicine and Siugery, D. A.M.S. 
(Siddba). 

7 h S t k t 8  Of Indigenous Medicine, Diploma in Ayurvedic Medicine D.A.M.S. 
UdvaJity of Colombo, and Surgery (Siddha). 
ritchdm. 

8 Umkc'rsity of Jafhu* Sri-Lanka Diploma in Ayurvedic Medicine and Surgex) D.A.M.S. 
(Siddha). 

* 
L (By ordcr of the Governor) 

A. K. RAJAN, 
I 4a Secretary to Government, 

Law Department. 

' . 

_ -- p m ~  AND PUB- BY THE DIR-R OF STATIONERY AND 
THE WVRRNMENT OF TAMIL NADU. 4 

I 
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